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sewage from Shivam Enclave Colony, Old Haibatpur, into the Hindon River 

through an underground pipeline, and also alleging encroachments within 

the floodplain area of the said river. 

 

3. That the Hon’ble Tribunal vide order dated 11.07.2025 directed the 

Irrigation Department to extend full cooperation to the Greater Noida 

Industrial Development Authority (GNIDA) for removal of encroachments 

at Shivam Enclave Colony, Old Haibatpur, Greater Noida, in connection 

with the discharge of sewage from the said colony directly into the Hindon 

River. 

 

4. That in pursuance of the aforementioned order, the Irrigation department 

vide letter dated 06.02.2026 requested the GNIDA to provide the 

information of the proposed date for removal of the remaining 

encroachments, so that the Irrigation Department may remain present with 

its team in a timely manner to extend full cooperation. 

 

A copy of the letter dated 06.02.2026 is annexed herewith and marked as 

ANNEXURE-1. 
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5. That it is respectfully submitted that the Irrigation Department shall continue 

to extend full cooperation and assistance to the Greater Noida Industrial 

Development Authority and other concerned agencies for removal of any 

illegal encroachments and for protection of the floodplain area of the Hindon 

River, as and when required. 

 

 

6. That the Department remains committed to ensuring compliance of the 

directions issued by this Hon’ble Tribunal from time to time and to 

maintaining the ecological integrity and natural flow regime of the Hindon 

River. 

 

 

7. Hence, the present affidavit is being submitted for the kind perusal of this 

Hon’ble Tribunal. It is prayed that the same be taken on record. 
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